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Petition(s) for Special Leave to Appeal (Crl.) No(s) .

4266- 4268/ 2014

RAM PRASAD Petitioner(s)
VERSUS

STATE OF U. P & ANR ETC. Respondent ( s)

(with appln. (s) for exenption fromfiling O T. and perm ssion to
file additional docunments)

Date : 01/09/2014 These petitions were called on for hearing
t oday.

Si ddhart h Jai n, Adv.
Pawanshr ee Agrawal , Adv.

For Petitioner(s)

Intiaz Ahmed, Adv.
s. Equity Lex Associ at es, Adv.

=z =%

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER

Await the return of the service of notice already issued to
the respondent No. 1.
The Learned counsel for the respondent Nos. 2 to 5 seeks and
is given four weeks’ tine to file the counter affidavit. The other
served respondents shall also be at liberty to file the counter
affidavit within the period stipul ated above.
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